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FT.3M. 1795(31).— FealT TLHTT o, T TTATT ATATHTH, 1956 (1956 FT 48) (SrF zaH T+
THTA Sh ATATHAT Fgl TAT g) I g7 3F il ITLIRT (1) F FT THT AT T2 T TLHT F d2F
qREgd ST TSRl JoAmad il ATSE=AT 9T 1.3, 5366 i@ 24/11/2025, ST =T & TS0,
AT, 90T I, @ve 3, ITEe (i) § THRAT &r T2 off, FRT 7T T4 T % a0 5 § NH44 F
.. 219.25 7 f.71.220.4 T % ST TSN F (HATT (ATST FA / FTE A AT 4T, ATCR), LA,
TG A T % 0 IH ATAGAAT F IUTg AGGAT H AR 7 F7 o607 FIT & AT 09T 5
=TT Fi oft

Y 3 ATIT=AT 5366 ATEE 24/11/2025,%T A1 3 AfAHaH T g7 3F Fit ITART (3) F
7T AT 05 fRawaT 2025 1 AT T {9 ATERT Ud a7 150 31 SfSdT 2t § Teriora &
AT AT ;

STt FAT TTEHRTET &l g 3-T & qgd a1a¢ A9 9T g &, o 7w = & @ 8 6w
I9HT 3T w9 ¥ Haer B @,

AT TeAH TTEHTLT F 3 AT AT T 91T 37 T ITATT (1) F AT H, Fes T TLHTL HI AqAT
BRICEE RS

2523 GI/2026 (1)
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qdA: T, Fwal T TLHIT, TAT TR 0l Ih OIS ITH &T 1 9T 3T I AT =a7 &l aT 39
FT ITETRT (1) BT T& ARAT FT TART FId g0, T HHT Fdl & 6 I aqg=1 § AfAfEe gfa #1
AT TATS % forw et 3 st =i
ST o, Fea T TLHIT, I ATAHIH AT g7 3T o0l ST (2) o ATEL § T A0 Fdl g 6
TH ATEAAT o TSI § THRH I, I AT § [AAeg GH T Beea t § I g arcdfds &9
o Fear e | [Afga g1 sttt

TLT Y297 T & AW forer § NH44 .91, 219.25 7 3.91.220.4 & o0 o159 it S a1t 5297
GIERIERE IR EIREC REE RUl

TS T ATH: HET J2o0

IESEAGIE AR KRS

EOtED
q&ar

Taequr §E& T

[ FT TH X

Tt i wF

C\GEIRERT]
(FFATH)

Jearht Raes
FRAAT HT ATH

1

5

AT hl ATH. Y

T T ATH: SRR ST

1

10/1

0.02

frarsrier faee .
or. AT At
ST Hegex foar
e AT oI

10/1

11

0.01

Trastier feese uT.
for. gm g ST
TTALFT Hgex fodT
T AT oA

11

12/1

0.06

fraisrfer faeest .
for. A fafsiT
TTACHST Herx TUar
BT AT S

12/1

13/1

0.04

faierfer faeest .
for. e fafSiT
TTACHST Herx TUar
BT AT S

13/1

15/1& 15/3

0.06

T T foaT v
375/3700, STaHTT
foar v 775/3700,
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AT o et
175/3700, F2t 3%
SYTEAT ATaT T
AT T Al
FTaT 94/3700, FHiaT
AT FHA
93/3700, 3u% fuar
FHereT 94/3700,

IREIGIEIREGII
FHAIT HCETF Al

AT 94/3700 AT
EIERREIE:ET]
21/481, i
foaT e 22/481,
TAGTEIT T
e 22/481,
FOTTHREIT fOraT AT
22/481, FAaTS
foaT e 22/481,
qavfEe faar aa
22/481, SIS
foaT weT 21/481,
ofreTaTs foar ga=
21/481, SUTETS
foaT weT 21/481,
AT foar
e 22/481, AR
IECURSE FETIIRS
JSATATE TALTATE
IREIRIREETS
FASTATS FaT
TET9TRT 22/481
EHATAE T, FO0IT
[T, St T,
srfaaT, ATerd, e
et AT g
T 22/481

15/1, 15/3

6 177
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T
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178/1

BRIl

EIEILG]

0.03

Toues o foar
FHIE forg Tt
178/1

1791

0.02

[EEEICIEREl
IREGEG]
179/1

180/1

0.03

[EEEICIER Tl
IREGEGH
180/1

10

181/1

0.03

T FHT AT
qLeT TR
181/1

11

183/2

0.035

e T
FHTEH T

183/2

12

186/1

0.085

FTHHA T9aT g
186/1

13

186/3

0.046

AT Tfed HeheT
ELUGEL

186/3

14

186/4

0.015

TRer ToaT TRIer =%
S

186/4

15

187/1

0.09

e qTATET ST
Fieh HIST <8 HE.
T AR 08
foresTaT ..
REIRSITES

187/1

16

196/2

0.02

S AvEATA FAATAT
REIREERIEK]
gaEarr 1/3 79T
IEEIREERIEE]
GgaEaT 1/3 TR
IEEIREERIEE]
gaarT 1/3

196/2

17

196/3

0.023

RGIERREIEA I
ST

196/3
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18

196/5

0.023

AT It ST
TR
196/5

19

196/6

0.025

3’
196/6

20

196/7

0.028

AT foar
TEHEHA AT

196/7

21

197/1

0.095

ESEAERLEAME ]
0.4500 FF7
TR AT g
0.4500 g#TT,
THRTIT AZATS
eTaTs AT geaT
HENTTT AT geaTd
e fasr foar
T[T 0.4400 FFAT

197/1

22

206/1

0.1

REEIKAEEIEICE)
206/1

23

206/3

0.02

sfrafa srgET ofa
TSI ATRLATT

206/3

24

5/2

0.015

Aot s fog
Tt gy fAE
ST 220/900,
At foar e
g 680/900

5/2

25

8/1/1

0.06

ez foar
FHI R 1/3,
ettt Fe
FATAE 1/3, TAv=
T gweeE 1/6,
foreaT rarfenT faeg
T gefRE et
HTAT AGTATS JaT
SHATE 1/6

8/1




6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

26 9/1 it EIEIED) 0.07/|¢TH9IE STErETET =T
TTOTT STHIY
STEIETEY ST 10T
AHIT SRTEETET
TTST9T TTUTT STHAT

SUERESSEE DRI
EEIRIESR]

AT SRTEETET
TSITAT SaT AT
BREEESE:ERRIuI]
e foaT eme
BREEESE:ERRIuI]
AT TSt
T AT STERIEY
EEREILI

9/1

Total 113

[®T. §. NHAI/35010/2025-26/LA/3(a)/Notif/PIU-Sagar/3D]
g rHiET, e

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 8th April, 2026

S.0. 1795(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, 5366 Dated:24/11/2025 , published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intension to acquire the land specified in the Schedule
annexed to the said notification for building (widening/four-laning, etc.), maintenance, management and operation
of NH44 in the stretch of land from Km. 219.25 to Km. 220.4 in the district of SAGAR in the state of MADHYA
PRADESH

And whereas the substance of the said notification N0.5366 Dated:24 November 2025 has been published in
Dainik Bhasker and The Times of India Dated 05 December 2025 under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall
vest absolutely in the Central Government, free from all encumbrances.
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SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH44 in the stretch of land
from Km. 219.25 to Km. 220.4 in the district of SAGAR in the state of MADHYA PRADESH

State: MADHYA PRADESH

||District: SAGAR

SI. No.

Survey/Plot Number

Type of Land

Nature of Land

Area
(in Hectares)

Name of Land
Owner/Interested
Person

[ 1

6

|Taluk: Sagar

|Village: Bambhori Bika

1

10/1

Private

unirrigated

0.02

geetanjali builders pvt
Itd sagar managing
director mahendra
father chhote lal jain
10/1

11

Private

unirrigated

0.01

geetanjali builders pvt
Itd sagar managing
director mahendra
father chhote lal jain
11

12/1

Private

unirrigated

0.06

geetanjali builders pvt
Itd sagar managing
director mahendra
father chhote lal jain
12/1

13/1

Private

unirrigated

0.04

geetanjali builders pvt
Itd sagar managing
director mahendra
father chhote lal jain
13/1

15/1& 15/3

Private

unirrigated

0.06

Gopal singh father
Dheere 375/3700,
Jagatsingh Father
Dheere 775/3700,
Bhagwansingh Father
Dheere 175/3700,
Ruhi Urf Upasana a
minor Daughter
Kamlesh guardian
mother Kanta 94/3700,
Kanta Widow
Kamlesh 93/3700,
Upendra Father
Kamlesh 94/3700,
Shiva minor Father
Kamlesh guardian
mother Kanta 94/3700
Aartibai Father
Mardan 21/481,
Niranjansingh Father
Mardan 22/481,
Malkhansingh Father
Mardan 22/481,
Ashoksingh Father
Mardan 22/481,
Batibai Father Mardan
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22/481, Sumersingh
Father Mardan 22/481,
Jantobai Father
Mardan 21/481,
Sheelabai Father
Mardan 21/481,
Ushabal Father
Mardan 21/481,
Narayan Singh Father
Mardan 22/481,
Vinodkishor
Chandrakishor
Tejabal, Santarabai
Father Gaurishankar,
Kevadabai widow of
Gaurishankar 22/481
Samtan Singh, Krishna
Rekha, Baby Seema,
Anita, Malti,
Ashalakshmi Father
Prahlad Singh 22/481,
15/1, 15/3

177

Government

unirrigated

0.08

government
177

178/1

Private

unirrigated

0.03

pushpendra singh
Father kamod singh
dangi

178/1

179/1

Private

unirrigated

0.02

vimla bai daughter of
shivnandan
179/1

180/1

Private

unirrigated

0.03

vimla bai daughter of
shivnandan
180/1

10

181/1

Private

unirrigated

0.03

pradeep kumar father
suresh prasad
181/1

11

183/2

Private

unirrigated

0.035

pushpendra singh
father kamod singh
183/2

12

186/1

Private

unirrigated

0.085

lokman father hariram
186/1

13

186/3

Private

unirrigated

0.046

laxmi wife mukesh
chourasiaya
186/3

14

186/4

Private

unirrigated

0.015

mukesh father yogesh
chandra jain
186/4

15

187/1

Private

Irrigated

0.09

shridev murlidhar ji
banke mauja deh muh.
pt. ramsnehi father
vindravan pr. kale.
maho sagar

187/1

16

196/2

Private

unirrigated

0.02

Anju Nandlal
Manwani, daughter of
Tikiomal
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Khubchandani, 1/3
Mahesh, father of
Tikiomal,
Khubchandani, 1/3
Ramesh, father of
Tikiomal,
Khubchandani, 1/3
196/2

17

196/3

Private

unirrigated

0.023

Sunil father Motilal
Jain
196/3

18

196/5

Private

unirrigated

0.023

Anita wife of
Sanchanand Sangtani
196/5

19

196/6

Private

unirrigated

0.025

Purushottam father
Shankarlal
196/6

20

196/7

Private

unirrigated

0.028

Harbaksh father
Tahkdhammal
Gurnani

196/7

21

197/1

Private

unirrigated

0.095

Puran son of Hariram
0.4500 hectares,
Narottam son of
Hariram 0.4500
hectares, Prakash
Nanhebhai son of
Hemabai son of
Hardas Suhagarani
widow of Hardas Ajay
Vijay son of Suresh
0.4400 hectares

197/1

22

206/1

Private

unirrigated

0.1

Sukhlal father alam
206/1

23

206/3

Private

unirrigated

0.02

Mrs. Kaushalya
husband Rajesh
Ahirwar

206/3

24

572

Private

unirrigated

0.015

Smt. Arpana Singh
Wife Harnam Singh
Thakur 220/900,
Shrikant father
Shriram Sahu 680/900
5/2

25

8/1/1

Private

irrigated

0.06

Chandrabhan father
Amolsingh 1/3,
Mangalsingh father
Amolsingh 1/3,
Satendra father
Ghumansingh 1/6,
Shilpa minor Shilpu
father Ghumansingh
Bali mother
Sulekhabai Beba
Ghumansingh 1/6.
8/1

26

llo/1

| |Private

| |unirri gated

0.07||Shamsher Jagbahadur
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Beenu Rana Shamsher
Jagbahadur Bhanu
Rana Shamsher
Jagbahadur Rajesh
Rana Shamsher
Jagbahadur Vijay
Rana father of Rana
Ajay Shamsher
Jangbahadur Ranjita
widow of Shamsher
Jangbahadur Sanjay
Rana Akshay father of
Shamsher Jagbahadur
Sanjay Rana
Bhagyashree Rajlaxmi
daughter of Shamsher
Jagbahadur Sanjay
Rana

9/1

Total”

1.13||

[F. No. NHAI/35010/2025-26/LLA/3(a)/Notif/PIU-Sagar/3D]
SHAIKH AMINKHAN, Director
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